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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No.107 12021(W Z)

Manoj Markendeyrao Wahane ----Applicant

Maharashtra Bamboo Development Board & Ors. ----Respondent(s)

Reply- Affidavit on behalf of Maharashtra Pollution Control Board

i.e. Respondent No.3 in compliance of order passed by the Hon'ble

NGT on 28ll/2022.

I, Ashok Kare, Age-adult , Occupation -Service , the Regional

Officer of Maharashtra Pollution Control Board at Nagpur , having

my office address at 5th Floor, Udyog Bhawan, Civil Lines, Nagpur-

440 OOL do hereby state on solemn affirmation as under:-

I am filing this Reply-Affidavit on behalf ofthe RespondentNo.3

i.e. Maharashtra Pollution Control Board as under -

I say and submit that the instant application is filed for operating

a Chemical Treatment Plant for Bamboo Processing within the

Gorewada Reserve Forest, Nagpur without obtaining prior Forest

Clearance and Consent to Establish and Operate from the

Maharashtra Pollution Control Board i.e. Respondent No.3 etc.
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I say and submit that a news was appeared in Daily Newspaper

"Times of India" regarding blast in Vacuum Pressure

Impregnation Unit installed at Maharashtra Bamboo

Development Board at Gorewada, Reserved Forest, Katol Naka

Chowk, Katol Road, Nagpur, i.e. Respondent No.1.

I say and submit that in order to verifu the said cornplaint, the

official of the Respondent-Board at Nagpur canied out the visit

to the Respondent No.1-industry on 15/1 012020 and observed as

follows:

i) The Respondent No.1-Industry was using vacuum

pressure impregnation cylinder (plant) fot strengthening

of Bamboo. They used Copper chrome boron with water

in VPI cylinder.

ii) The authority of the Respondent No.l-Industry reported

that the accident occurred on 1311012020 at 3.00 pm since

safety valve was not opened / worked, thereby causing

opening of the lid by thrust by breaking nut bolts. No

casualty and injury was occurred to the workers.

iii) During the visit it was observed that no any effluent was

discharged outside the industry premises. No effluent

collection & treatment facility was provided.

i,,) Concrete tank was provided for bath of treated bamboo.

JVS from tank was collected.

v) During the visit, the unit was not in operation.

vi) The representative of the Respondent No.l-Industry

informed that it is only research and development center
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of bamboo. Treatment of bamboo is carried out whenever

required.

vii) The unit was operating without obtaining Consent to

Establish and Operate from the Respondent -Board.

A copy of the visit report dated 1511012020 is enclosed herewith

and marked as an Annexure -[.

4) I say and submit that the JVS results of the samples collected

from Bamboo bath during the visit on 1511012020, shows that

most of the parameters are within limit except total Chromium

i.e. 1.18 mglI. exceeding the standards of 0.2 mgll. A

comparative statement of the JVS results is enclosed herewith

and marked as an Annexure-Il.

I say and submit that in view of the above non-compliances, the

Respondent -Board had issued Closure directions under section

33A of the Water (Prevention & Control of Pollution ) Act, 1974

and under section 31A of the Air (Prevention & Control of

Pollution ) Act, 1981 to Respondent No.l-Industry vide letter

dated 23llll2}2} for operating Research & Development

activity of strengthening Bamboo Unit without valid consent of

the Board and failure to provide adequate pollution control

system for the treatment of effluent generated from R & D
Centre, with directions to competent authorities to disconnect

waterlelectricity supply. A copy of the Closure directions dated

2311112020 is annexed to the Application as Annexure-A-2.

s)
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I say and submit that the officials of the Respondent-Bo ard at

Nagpur visited to the Respondent No.l-Industry on91212022 and

observed that the Maharashtra state Electricity Distribution

Company Limited (i.e. MSEDCL) has disconnected electricity

connection of the Respondent No.l-Industry. The Respondent

No.l-Indsutry has removed and shifted all the machineries of

both the Vacuum Pressure Impregnation Plant and Pyrolysis

Plant from the abovesaid premises completely. A copy of the

visit report dated gl2l2T22 is enclosed herewith and marked as

an Annexure-Ill.

Solemnly affirmed on this %*ray of Apr 11,2022 at

,^w
Regional Officer - Nagpur
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For and on behalf of Maharashtra
Pollution Control Board i.e.
Respondent No.3
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Anne-l,.rLe- -&

Analysis Result M/s. Maharashtra Bamboo Development Board, Katol Naka, Katol Road,

Gorewada, Nagpur collected on 15.10.2020

Sr. No. Parameters Standards

L pH 5.5 to 9.0 7

2 BOD Not to Exceed 30 mg/l 65

3 hemical Oxygen Demand Not to Exceed 250 mg/l 188

4 Suspended Solids Not to Exceed 100 mg/l 48

5 Total Dissolved Solids Not to Exceed 2L00 mg/l 790

6 Oil & Grease Not to Exceed IO mg/l Nil

7 Chlorides Not to Exceed 600 mg/l 110

oo Su I pahate Not to Exceed 1000 mg/l NA

9 TotalChromium Not to Exceed 0.2 mgll r..180

10 Copper Not to Exceed 1. mgll 0.045

1.L Boron Not to Exceed 2 mell NA

Results are in mg/lit, except pH
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Your LetterNo: SRO-l1lV Sngl2070

Lab RePort No: f?8

i:lt -^^lrl.t +-ll*.Yst$n.prgnr

SanrPle collectcd on: I 5/10/2020

sr,ri,i- n-*ived ori: $11017020
';r:;:'biilustry; Bamboo treatment

Seal No 17ii
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QMS.P10_r01"V!5ET RTPORT

Routine Repmnt

G enera I I nforrr'latip n

I ndustry

Address

Zip Code

lndustry categorY

Visited on

Telephone Number of uttit.

Consent Status

ls cgnsent obtained t{o/Yes

Observations.
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Mls Maharashtra Bamboc, Development Boarcl.

Neur Katol NJaka Clrowk, l(atol Road, Ni'tgpur

4,1001.1

aela2l202?.

lndustry representative & contact Nunli:er. 5hri Rajerrdra. V" l(ulkarrri (ACf) 9423457i:79

Email Address of unit mahabamboo@m;lr';fore:t'gcv'irt

a712 2974167

hJil

Validity l\lil

1) The Bo,ard vide letter dated 23/11 /?{}2A had issued c[ssure directions to the said unit for violation

of Environmental Enactments i.e *pe rating unit without obtaining consent to Establish & operate

and without provisions of the Eff luent treatnxent plant for R & D activity of strengthening Bamboo

unit, with disconnection of electricity.

Z) MSDCL has disconnected electricity connection of their prernises $n 2n" Felrruary 2022.

3) Mah Bamboo Dev Board, vide letter dated 08/02lZCIZZ has submltted that, th€y have removed

complete r.rnit of vacuum Fressure lmpregnation Plant which was installed irr their off!ce prernises

and shifted to Sal<oli, Bhabdara District. Fufrher they have clisrnantled 5:ryr*lysis plant and shifted

to NEtRI for further shifting tu 5ml{oii, Bhanqlara ilistrict'

4) Undersigned visitecl said area for verification of submission ancl no{eei that, Mah Bamboo Dev

Board has removed and shifted all the machineries of bcth the vacutum Pressure lrnpregnation

Flant&pyrolysisplantfrorrral:gvesaic!premisescurxpletely,

\! t
,-i'"'i,'/fL' t'-iY:"fr {tt,\dr}ftrJ

14 tr 'J "* -*'*.-
-{o

nq:{:'t.l *}fr'}"*t*'- li"

Dcrr. No :

Rev. No : 00

Rqrv. Date : 0t la112021
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Office of the Mamaging l)irector, Matrearashtra lJamaHr*o

flevetropmcmt Iloard, l{ngp* r
Adjucent New Katol Naka Chorvk, Golcrvada Iioatl, Nagpur-,1400 t3

Office Phone- 07 12"-297 A562 Email-rnahahaml:oo(@n:iihalbres{.gov.in
COVERtrHENT OF
MAHARASH IRA

No" :- Mn/MBilt]/{l.No. I 138321 -22

Nagpur dt. t)&l$2t2{}22

To,
The Regional Officer
Maharashtra pollution Control lloard Nagpur

Sub:- Closure direction under section 33 A of water il'revention & Contral of Pollution
Act, I 974 &.3 I A of the Air (Prevention & Control of Pullution) Act, 1981

Ref:- Your letter number MPCB/ {:T} nAl l 2300i claterl23/11 2020

With relerence to above sutrject it is to bring to 3,our kind notic* that the unit of

Vacuum pressure impregnation plant installectr in our offic,e campus was shi{ted to sakoli,

rlistrict Bhandara in 4rl'Octob;er,202L And norv this machine is not in working in our oftice

campus.

F'urther the pyrolysis plant was also disrriantled and shifl.ed T'o Nt'lERt whicli has

erected the plant, and they are asked tr.r shili lhe plant lrur"ther to Sakoli, district- Ilhandara in

future. This plant was shifted in January,2021.'l'his plar:t is also nol rvorhing in our office

carllpus area.

As per your atrove referred closure notice the Maharashtra statc eiectricity board has

permanently cliscorurected the electric supply r:l'this office on 2"1 February 2022.

The olfice of the Maharashtra bamboo Llevetropment Rclard is also lning the same

elentEic-connection. T'heretbre the rvorking in th* otfice has halted totaliy due to non-
- n*lS"*
tldvailability of electricilr, .

Since both the units are no\r,/ shifted lrom office campus it is requested to give

directions to Maharashlra state clectricily' board liom vi'iur enci to reii-tstall the electric

oonnection.

Thanking you

&laharashtra IJamb*o IleveI opntent lloard,
Nagpur

(Nn. Slihivasa ltao)
Managing L)irector,

Er\Backup file\VPl\mpcb.docx
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